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Cuttack, this the 26th day of Juf.;’, 2004

CORAM q

HON' BLE SHRI B.N,SQM, VICE~CHAIRMAN
&
HON'BLE SHRI M.R.MCHANTY, MEMBER (J)
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Smte Swarnaprava Sahoo, aged about 43 vears, wife of Shri
Pratap Kishor Sahoo, resident of Plot No, N/. .211, IRC
Village, At/P,0. Nayapalli, Bhub&neshwar-751)15, Di st~
Khurda, State-Orissa, '

s eeneve Apz. LiCant

By the Advocate(s)  ....... Mr. K.C.Kaiingo,
R.N«Singh, #,Behera

VIESe

1. Union of India represented throuch the Sei:cetary to
Government of India, Ministry/Department 5f Science
and Technology, Technology Bhawan, New Meiraili Road,
New Delhi- 110016, -

2. The Surveyor General of India, Survey of india Hathi-
barkala Estate, Dehra Dun- 248001, State-Uttranchal,

3. The Additional Surveyor General, Eastern ione, Survey
of India, 13, Wood Street, Kolkata,70n01¢! '. ate-W,Bengal,

4. The Director, South Eastern Circle, Surve; of India 2nd
Floor, Survey Bhawan, P.O0.-Regional Re)c.,oh Laboratory,
Bhibaneshwar-/7/51012, Di st-Khirda, State-Orissa

5. The Office-in-charce, No.ll Drawing Offigsg, Soith Eastern
Circle, Sirvey of Indi&, 4th Floor, Survé Bhawan, BO-
Renional Research Laborator ., Bh)baneshwégm751013

esesese RESpondent(s)

By the advocate(s) sonevse Mr. A.KeBosz

EN O.,A. NQ. 643/2002
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Shri Dinabandhu Prusty, #aged asoat 46 years, son of Shri
Subal Prusty, resident of Qrs., No, Tfpe II/“{, Survey
of India Residenti&l Colony, Nayapally, P.O. :jiiegional
Research Laboratory, Bhubaneswar-751013, Disf_Khurda

State~COrissa, eeseeee Auplicant

By the Advocate (s) secovea Ke C.Kanungo,@.Behera
Ra.N.Sinch, u.ﬁohapatra
vrs. B.Das, =

1. Union of India, represented through the Se.retar; of
Govt. of India,iMinistry/Departnent of Sciince and
Technology, Technolony Bhawan, New Mehrauls Road, N,Delhi-110016,

2. The Surveyor General of India, Survey of india Hathi-
barkala Estate, Dehra Dun-248001 (Uttarancpal) .

3. The Additional 3urveyor General, Eastern Zjne, Survey
of India, 13, Wood 3treet,Kolkata 7q0016(v 5t Bencal) .



By the Advocate v wenike Mr. A.K.Bose;
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The Director, Soith Eastern Circl=, Surve

2nd Floor, Sirvey Bhawan, P.O. Recional R-
Laboratory, Bhunane swar-751013, District-ii

State- Orlssa,

The Qfficer-in-charce, No.l0 Drawing Offi.
Bastern Circle, Surve,; of India, 1lst Floc”

f India,

search

1iroa,

3, South

Sirvey

Bhawan, P.O0. R&qional Re search Laboratory: 3h1ban@ghwar~

751012, District-Khurda, state-0rissa,

%

The Office-in-Charge, No.ll Drawing Offic,, South

Eastern Circle, Survey of India, 4th Floc,

Bhawan, P.0. Regional Research LaboratOLy
751013, District-Khurda, State-Cris

Survey
 Bhubane swale
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ORDER
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SHRI B.N.SOM, VICECHAIRMAN
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The lssue raised ard the law point im:plved being canmon
im both the 0.A.s, namely, 0.A, 643/02 and £-5o/oz we are
dealing with both the matters by this oommcs order, For tha
sake of convenience we will discuss the magggr in 0.A. No.
750/02.

2, The Apéiicants in this 0.,A, have q¥;ai1ed the order
dated 28,08,01 issued by Respondent No.2(Aﬁ¥§xur¢-4) denying
the benefits of A.C.P., Scheme to them who i-~ Division=II,
Grade-1I employees of Survey of India, Thay'are also aggrieved
that Respondent No,1 to whom the; submitted ?cpresentatiOns
had not dispossd thsse of, even though more than 10 months
time has elapsed since then,

3, The Applicants were recraited as T?I.T.'B',Draurhtamen
in Survey of India, one in 15 November 197R"§nd the other in
14 September 1979 and by passing trade teat; for Draughtsmen
qualified for higher grades of pay scales, quir grievance is
that inspite of having rendered more than %; years of regular
service they could not avail of any reglla#?promotion. The
5th Central Pay Conmission in its report hiil made certain
recommendations to mitigate the hardship féged by Central
Government employees who sStagnate without {%cllar promotion
for long years, Accordingly, the Governmen£?of India had
introduced Assured Career Progression Schemé(in short ACP
Scheme) by virtue of which employees are ai%urcd two pay

upgradations during their service career ty the next higher
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scale of pay ﬁirst one after 12 ycirs ‘and the s<'om1 one
after 24 years of service, AS the benefit of thg said
gcheme has not been nade available to them, t;hc; hae
therefore approached the Tribunal with @ prayetho'quash
the order at Annexure-4 and to direct the Respcndents to
extend the penefit Of A.CePe. Scheme w.e. fo 9.0@:99.

4, We have heard-the 14. Counsel for bot;fthe
parties and have perused the records placed befote use.

5, During the course of arqument, the Ld. Standing
counsel for the Respondents DbY £filing M.A. No..*é.065/03
have submitted thatAthe competent authority hg?lalready
approved the benefits of the A.C.Pe Scheme and accordingly
the said scheme has been axtended for all Div‘sion—II,
grade-II and pivision-I employees of Survey ou.India. By
£iling & cOpY of order of Survey of India dat=q 28,10,03
(Annexure-R4) it has been disclosed that the quiSiOﬂ-II
Grade-IT enployees who have completed atleaat ;2 years
garvice at Division—II,Grade-II in the pay saaLe of Rse
4500r7000/50ﬂ0~8000 will be eligible to be c1usidered for
first financial upgradatLOn in the hierarchy *o Div-I 1in
the pay scale of Rs. 5000-8000/5600-9000 if zﬂey have not
peen promoted in the pay scale of RS. .)000-':1)2)0/550")—9000,
§imilarty, Div.I'employee in the pay scale CL Rs. 2000~
8000/‘3500—9000 who have © oupleted 24 /@AL3 L Crvice taken
together in Div.IL, grade-I11 and Div.I will  .:_, eligible
to be considered for that gecond financial i gradation

in the hierarchy to Grade«II(Grdap B cadre) in the pay
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scale of Rs., 6500-10500 and Assistant Stcies Officer in
the pay scale of Rs. 5500-9600 if they hgée not been
promoted to thesepost¢ They have also beq; given the
benefit of FR22(1(A)(1)) in terms of the.é.C.P. Schenme,

The Id. Counsel for the applicants have Gibnitted before

us that the A.C.P. Scheme granted by Sur
vide its letter dated 28.10.03 thouch on’provisional
basis, is accéptable to the Apﬁlicants. iéth the
acceptance of the A.C.FP. Scheme as offergé to the
applicants, nothing survives in this 0.A; for further
adjudication as full relief has been mad§ avajlable
to the applicants. v

6. In the circumstances, this 0.A. is disposed

of as infructuous,
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“ MEMBER(JUDICIAL) VICj-CHATRMAN
RK/SD



